FIRST SCHEDULE
FORMS
[FORM A]
Application Form for Grant of Certificate of Registration as Foreign Institutional Investor(FII)
[See regulation 3(2)]

1. 
Details of the Applicant:
 1.1 Name of the applicant:
	 


 1.2 Address of the Applicant:
	 Address
	 

	 
	 

	 
	 

	Postal Code
	 
	Country
	

	Telephone No.
	 
	Fax No
	

	Web-site
	 

	


1.3 Date of incorporation/establishment: 

1.4 Place and Country of Incorporation: 

	Place
	
	Country
	


1.5 Legal form of the applicant and the law, under which it is incorporated,     established or registered, if any:
	 


      1.6 Brief description of the principal activities:
	 


1.7 Date of commencement of such activities:
	 


1.8 Brief description of the group, if any, to which the applicant belongs:
	 


 1.9 Information pertaining to Compliance Officer:
	 Name
	 

	Job Title
	 

	Telephone no
	 
	Fax No
	

	E-mail id
	 


2 
Category of the applicant
2.1
If the applicant is a fund:
 

⁯ Pension Fund


   
⁯ University fund

 
⁯ Mutual Fund 


   
⁯ Endowment  
            ⁯ Investment Trust 

            ⁯ Foundation

 
⁯ Bank 



   
⁯ Charitable Trust

 
⁯ Charitable society

   
            ⁯ Insurance/Reinsurance Company

⁯ Foreign Central Bank
   

⁯ Foreign Governmental Agency

            ⁯ Sovereign Wealth Fund                              ⁯ International / Multilateral 
                                                                                       Organization / agency          
            ⁯ Broad Based Fund (only if it does not satisfy any other category)
(Please state the corpus of the fund, Generic type and Number of investors in the fund along with their respective proportionate holdings in a separate annexure in the following format)
	Sr. No.
	Generic Type of Investors
	No. of Investors
	Percentage of Holding

	
	
	
	

	
	
	
	

	Total Corpus of the Fund
	


2.2
If the applicant is not a fund:
⁯ Asset Management Company
 
⁯ Institutional Portfolio Manager

⁯ Investment Manager/Advisor
            ⁯ Trustee of a Trust

3. 
Classification of the applicant:

    
⁯ 70:30 (Equity: Debt)


⁯ 100% Debt 
4. 
Details of Regulatory authority by which the applicant is regulated 
 4.1 Contact details:
	Name 
	

	 
	 

	Country
	 
	Web-site
	


4.2 Registration Number/Code:
4.3 Please mention briefly the activities which the applicant is permitted to undertake under the registration/license granted by the above regulatory authority:
	 


5. 
Details of Proposed Investments to be made in Indian Securities markets:

5.1. Nature of Investments to be made by the applicant: 

    
⁯ On behalf of Self

⁯ On behalf of client(s)/fund(s) 
⁯ Both
5.2 In case of investments being made on behalf of clients/funds, details of the same:
	Name
	Category
	Country 

	
	
	

	 
	 
	 

	 
	 
	 

	
	
	


6. 
Disciplinary History
Whether there has been any instance of violation or non-adherence to the securities laws, code of ethics/conduct, code of business rules, for which the applicant, or its parent / holding company or affiliate may have been subjected to economic or criminal liability or suspended from carrying out its operations or the registration, has been revoked, temporarily or permanently.

   ⁯Yes




⁯ No

 If yes, please furnish details in annexure
7. 
Details of the domestic custodian and designated bank appointed
7.1 Details of the domestic custodian
	Name
	 

	SEBI Reg. No. 
	 


7.2 Details of designated bank:
	Name of the Bank and Branch
	 

	Address
	 

	 
	 

	 
	 


8. 
Details of prior association with the Indian securities market.
8.1 Whether the applicant was anytime registered as FII or Sub account with Securities and Exchange Board of India.
 ⁯ Yes




⁯ No
If yes, then please provide details:

	Name of the entity
	Registered as
	SEBI
Registration No.
	Period of registration

	
	
	
	From
	To

	 
	 
	 
	
	


8.2 Whether any of your associate/s or group company/s, having office in India, have ever been registered with Securities and Exchange Board of India
 ⁯ Yes




⁯ No
If yes, then please provide details:

	Name of the entity
	Registered as
	SEBI
Registration No.
	Period of registration

	
	
	
	From
	To

	 
	 
	 
	
	

	 
	 
	 
	
	


(Please attach separate sheet, in the same format, if the space provided here is not sufficient)
 9. 
Declaration and Undertaking 
We declare that:

a. No winding up orders have been passed against the applicant.
b. no order suspending or debarring the applicant from permanently carrying on activities in the financial sector has been passed by any regulatory authority; 

c. no order withdrawing or refusing to grant any license/approval to the applicant which has a bearing on the securities market has been passed by any authority in the preceding five years; 

d. any penalty imposed (including monetary penalty) by any regulatory authority has been undergone or paid. 
e. the information supplied in the application, including the attachment sheets, is complete and true.
Undertaking:
We undertake to:

1. notify the Securities and Exchange Board of India and the Reserve Bank of India of any change in the information provided in the application promptly.  

2. comply with the provisions of the Act, and regulations issued there under and all other relevant laws including guidelines issued by the Reserve Bank of India and the Government of India.  

3. abide by operational instructions/ directives as may be issued by Securities and Exchange Board of India and by the Reserve Bank of India from time to time under provisions of the Act or any other law for the time being in force.  
4. be held responsible and liable for all acts of commission and omission of all its sub-accounts and other deeds and things done by such sub accounts under these regulations, irrespective of whether discretion is exercised by us in respect of the sub-account. 
For and on behalf of applicant ____________________________________________
	Signature of Authorized Signatory

	 

	Name 
	 

	Designation
	 

	Date
	dd/mm/yyyy


Notes:
1. Securities and Exchange Board of India (SEBI) and Reserve Bank of India (RBI) reserve the right to call for any further information from the applicant regarding this application.
2. Applications along with necessary documents should be submitted at:
Securities and Exchange Board of India, 

Division of Foreign Institutional Investors & Custodians, 

Plot No. C4-A, “G” Block, 

Bandra Kurla Complex, 

Mumbai-400051. 

3. Documents & Instruments to be enclosed with the application: 
(i) Certified copy of the relevant clause of Articles of the Memorandum and Articles of Association or the agreement authorizing the applicant to invest on behalf of its clients.

(ii) Audited financial statements/ annual report for the previous financial year, (period covered shall not be less than twelve months)

(iii)  Draft of US $ 5,000 in favor of ‘Securities and Exchange Board of India’ payable in New York. 

                                                            (((
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          (Initials of the signatory – FII) 


